
F~ 

IN THE CENThAL :ADMfl. ISTRATIVE TtC113UNAL ; HYDERAB?D BENCH 

AT HYDERABND 

0.A.No.217/91 	 Date of Order: 23.2.1994 

S.K.Khanna 	 Applicant. 

A N D 

union of Inia, rep, by the 
Secretary, Railway Board, Rail 
Shavan, New Delhi - 110 001. 

The General.Manager, b.C.Rly,, 
Secunderabad - 500 025. 

The Financial Mviser & CAO, 
S.C.Railwayc Secunderabad - 500 025. 

The Chief Personnel Officer, 
5.C.Rly,, Secunderabad - 500 025. .. Respondents 

Counsel for th 
I 
e Applicant. 	 Mr,C.Suryanarayana 

Counsel for the Respondents 	 ,. Mr.N.V.Ramana 

cORAN; 

HQN'i3iE UIcI A.B.GORTHI : I€M 	(ADriN) / 

i-iON 'BLE SI-lit I T .CHANDRASEKI-IARA REDDY : MEM33R (JUDL.) 

 

ii 



9 
Order of the Division Bench delivered by 

Hon'ble Shri A.B.Gorthi, Member (&Imn.). 

The applicant while working as Assistant 

Hindi Officer, a Group 'B' post was promoted as Hindi 

Officer, a Class-I post in the senior scale of Rs.1100-

50-1300-60-1600 vide south Central Railway O'f ice order 

No.290/79 dated 27.8.1979. The promotion was onadhoc 

basis and was stated to be ordered with the approval 

of the General Manager.ith the approval of the U.P.S.C. 

he contiflued in the post of Hindi Officer and was 

regularied in that post  we.f•  18.12.1982. The pay 

of the applicant on promotion as Hindi Officer  fixed 

at Rs.130 w.e•f. 27.8.1979. Latter  on1  the respondents 

took the view that the applicant's pay should have been 

fixed at Rs.1200 only under F.R. 22(C). and accordingly 

ordered recovery of the excess amount of Rs.10, 390.75. 

Aggtieved by the same he filed this application claiming 

that his pay initially was correctly fixed and hence 

the respondents were not justified in ordering the 

recovery. 

2. 	The respondents in their counter affidavit 

hat-stated that keeping in view the instructions of 

the Railway Board, the benefit of concordance table 
A 

could be extended only to t+6 pronotionon or befre 

31.7.1980 and in respect of those promoted after that 

date their pay fixation had to be done under F.R.22(c) 

only. Consequently the pay of the applicant on promotion 

as Hindi Officer was fixed at Rs.1150 in the scale of 
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Rs.1100-1600 and by granting him an advance increment 

his pay was fixed at Rs.1200/- w.ef. 27.8.1979. 

3. 	We have heard learned counsel for beth 

the parties. As regards the applicability of the 

benefit of fixation of pay under the concordance 

table, lflrned counsel for the applicant has drawn 

our attention to a copy old the Railway oard's letter 

No PC/IIZ/74/ROP-1/28, dated 26.11.1975. The relevant 

portion of the para 3 (b) (ii) is reproduced below:- 

"The pay of depa:tmental promotees from 
Class-Il who are promoted directly from 
Clqss-II to the senior scale of Class-I, 
shall, on promotion to senior scale after 
1.1•73, be fixed first in the revised 
junior scale notionally and thereafter in 
the senior scale past, in accordance with 
the stage of their pay in revised junior 
scale. If on the date of their promotion 
to the senior scale posts, their pay in 
the revised junior scale comes to the 
fourth or earlier stage they shall be 
allowed only a special pay of Rs.I5O/- on 
their junior scale pay. The minimum of 
the .ienIS±) scale shall be allowed, on comple-
tingthErfourth stage. Those whose pay comes 
to the fifth or sixth stage of the revised 
junior scale. The pay on promotion to the 
senior scale of those whose pay is at the 
seventh or higher stage in the revised junior 
scale shall be fixed according to:  the concor-
danqe table (Annexure-I) subject to the increase 
in pay on promotion not exceeding.Rs.200/- i.e. 
at the same or next lower stage (if there is no 
corresponding stage) after allowing a benefit 
of Rs.200/- on the pay in the revised junior 
scale. If the pay of a prorxttee officer 
promoted to the senior scale later become 
higher to the pay of another prorrotee officer 
of the same cadre promoted to that scale earlier 
(whether before or on or after 1.1,1973)'the 
pay of the latter shall be stepped up, subject 
to the fulfilment of the conditions mentioned in 
s\ib-paragraph (c) below to bring it at par with 
that of the former". 
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&cordiflgly it is 

the 
 cont' 

€ Mr.C.Suryaaya 	

learns C0flsel for the applic 
that the applicant.5 pay in the itmior Scale 
be fixea 

	

	 has to 
notio8j1 at Rs.1200/_ and theeafter by 

Senior 
reference to the concordance table the pay in the 

cale Should be fixed at ks.1400/ 

5 	
1rther, disputing the Cont0 of 

the respondents, Counsel that the benefit of 

Concordance table Would not apply to 
yana those pronoted 

	

alter 31.7.1980 
i.C.uryan 	

has placed 
reliance of a JUdgernent of the cal

Cutta Bench Tribunal in the Case of V.V.Mjsra v Un 
	

of Thdia and others 1987 (2) A; 221w In 
that case it Wa held that no 

justification  
31 	

WS 
sho for fixing the cutoff of 

.761980.   

	

Even before US th 	
Is 

ere nothing to justify 
IX 

 
this 

cut off date. Consecuently we must, 
following 

, 

the judge 	
of the Calcutta Bench of the Tribunal 

hold that the benefit of fixation of pay under the 

COflcordce table Would app19 to the applicant even 
Jough 

he was regularly pronotea as Class-I Senior 

scale officer 	18.12.1982 

6. 	Mr.N.V.Kamana, Learned 5tanding Counsel 

for the respondents ha drawn our attention to 

Railway Board's letter No. PC-11I_79/ROP...1/23 dated 
5.5.1981. The televant portion is reproduced below:- 
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Reerence this Ministry's letter' No.PC 
11I-78frOP-1/10 dated 31.1.1979 'on the 
above subject. 

In supersession of pars 3 of the 	- 
af4resaid orders, it has been decided by 
the Ministry of Railways that in' the case 
of 'Class II officers who were .nromoted to 
Senior 'Scale posts in

---  
the- miscellaneous 

cades like Chists & Metallürgiits, Secu-
rjt' Officer, Chief Cashiers etc•, the. 
diference between 

the pay admissible to them in Senior 
Scale as per the modified concordnce table 
lai4 down in this Ministry's letter No.PC 
111t74/ROP-1/28 dated 26.11.7 5; and 

the pay admissible under the normal 
opetation of the rules i.e., Rule 2018 B 
(R 22 C) Fc.II as on 31.7.80 may be treated 
as personal pay to be absorbed in future incre-
ases of this account, in respect of the period 
betwben the date of promotion of such officers 
to Snior Scale and 31.7.80. Recoveries of 
overayments if affected in respect of the said 
peri$d may be refunded to the officers. 

The pay of officers belong to the above 
cadres promoted to Senior Scale after 31.7.80 
willihowever be regulated under the normal rules 
i.e. Rule 2018 0 (ist.220 LII. 
iv) The  above has the sanction of the President°. 

We 'hve already noted that there Is no justification 

for fixing the cut off date of 31.7.198,0. There is also 

nothing on record to show why in the case of the applicant 
the Railw4y Board's letter dated 26.11.1975 be not 

invoked arM the benefit of his pay fixation under 

the concorance table be not given to him. In any 

case, there does not appear to 

treat the 4'misce llaneous cadre" 

to their diadvantage. 

In tiew of the above we allow the application 

with a diretion to the respondents to fix the pay 

of the applicant in confirmity with the Railway Board&s 

letter No,PC Ifl-74/ROP-1/2$ dated 26.11.1975 and in 

accordance vith the concordance table as on 27.8.1979. 

After fixin4 the pay as directed, the amount that the 

.1/ 	
!' 

be any justification to 

officials differentially 
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respondnts are liable to pay to the applicant 

shall be paid to him within a period of four 

rnth3 born the date of receipt of this ordet. 

There tall be no order as to costs. 

TY ) ° 

..T 

 .CHM4DRASEKHARA 
Mener (?dmn. )J Me4ibet (Judl.) 

Dated: 23rd February, 1994 

(Dictated in Open Court) 
/9i1J'Z7.tj  

tputy Registrar(J)CC 
sd 	i 	 I  

To 	 H 
The Secretart, Union of India, 
Railway Board, Railbhavan, New ilhi-1. 

The General $anager, S.C.Rly, 
Secunderabad+25. 
The Financial Adviser & GAO, 
S.C.Rly, t$ecidrnderabad-25. 
The Chief Petsonnel Officer, 
S.C.Rly, Seèunderabad-25. 

One copy to f4r.6.SuranaraYana. Aavocate, CAT.HyC. 
One copy to Mr.N.V.Ramana, SC for Plys. CAT.Fiyd. 

One copy to 
i 
 Library, CAT.Hyd. 

B. One spare copy. 

pvm 
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